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-Per Ms. Bidisha Banerijee,

)
Heard both. KO

—"_//v'

2. 'Ld. Counsel f\on\ it6 that the applicant has

retired in the meantime ah"‘d*’““th”e"refore the OA has become_~

infructuous. He also presses that retiral benefits as found due and
admissible to be released inelii’ding regularisation” of suspension
period for the purpose of full pay and allbWanee after deduction of

suspension‘ allowance which has already been paid to him during .

‘suspension period by the respondents authority.

i 3. .Hence, we direct the authorities to release all the benefits
? -of the applicant within a period of 4 weeks from the:date of receipt

of copy of this order, in accordance with law.
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